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MEGHALAYA ACT 7 OF 1972 

 

THE MEGHALAYA INTERPRETATION AND GENERAL CLAUSES ACT, 1972 

(As passed by the Assembly) 

(Received the assent of the Governor on the 15th May, 1972) 

[Published in the Gazette of Meghalaya, Extraordinary, dated 15th May, 1972] 

Arrangement of sections 

Sections: 
                                                         CHAPTER I 

                     Preliminary 

1. Short title and commencement. 

2. Application of Act. 

        CHAPTER II 

          Definitions  

3. Definitions. 

4. Definitions in enactments to apply unless the context otherwise requires. 

CHAPTER III 

General Rules of Construction 

5. Territorial extent of Meghalaya Acts. 

6. Coming into force of enactments. 

7. Expiry of temporary enactments. 

8. Marginal notes not part of enactments. 

9. Government to be bound by enactments. 

10. Effect of incorporation. 

11. Offences by companies. 

12. Gender and number. 

13. Commencement and termination of time in any enactment. 

14. Computation of time. 

15. Expression of time. 
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Sections : 

16. Duty to be taken prorate. 

17. Measurement of distances. 

18. Penalties provided to be maximum penalties  

19. Deviation from forms. 

20. Acts done on holidays. 

21. Provisions as to offences punishable under two or more enactment. 

Repeal and expiry of enactments 

CHAPTER IV 

22. Effect of repeal. 

23. Repeal of law making actual amendment in other laws. 

24. Construction of reference to repealed enactments. 

25. Revival of appealed enactment. 

26. Effect of expiration of enactment. 

CHAPTER V 

Powers and Functionaries 

27. Exercise of powers and performance of duties. 

28. Powers incidental for effective exercise of powers granted. 

29. Power so appoint to include power to appoint ex-officio. 

30. Power to appoint to include power to suspend or dismiss. 

31. Substitution of functionaries. 

32. Successors. 

33. Official Chiefs and subordinates. 

CHAPTER VI 

     Powers and Functionaries 

34. Making of rules or bye-laws and issuing of orders between passing and commencement of 

enactment. 

35. Power to make rules, etc., includes power to add, amend, vary or rescind rules, etc. 

36. Provisions applicable to making of rules or bye laws after previous publication. 

37. Constitution of appointments, rules, etc, issued under enactment repealed and re- enacted. 
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Sections: 

38. Construction of rules, notifications, etc., issued under enactment. 

39. Publication and commencement of  rules 

40. Laying of rules before Legislative Assembly. 

CHAPTER VII 

Miscellaneous 

41. Citation of enactments. 

42. Recovery of fines 

43. Meaning of service by post. 

 

THE MEGHALAYA INTERPRETATION AND GENERAL CLAUSES ACT, 1972 

An  

Act 

to provide for the interpretation of Meghalaya enactment and  

for shortening the language thereof 

Be it enacted by t he l egislature o f M eghalaya in the T wenty-third Y ear of  t he 
Republic of India as follows:- 

CHAPTER I 

Preliminary 

Short title and 
commencement. 

1. (1) This Act may be called the Meghalaya Interpretation and General 
Clauses Act, 1972. 
 
(2) It s hall be  de emed t o ha ve c ome i nto f orce on t he 21 st day o f 
January, 1972. 
 

 
Application  
of Act. 

 
2. Sale as  ot herwise ex pressly p rovided he rein, t he pr ovisions of  t his 

Act s hall a pply, unl ess the c ontext ot herwise, r equires t o t his A ct 
and t o a ll ot her e nactments, w hether p assed before or  after t he 
commencement of this Act. 
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CHAPTER I 

Definitions 

 
Definitions. 

 
3. In all enactments, unless the context otherwise require –  

 
 
 

 

   (1) “abet” with its grammatical variations General Act and 
cognate expression, has t he s ame m eaning as  in the 
Indian Penal Code; 
 

Central  Act  45 
of  1860 

 
 

(2) “act” used with reference to an offence or a civil wrong 
denotes a series of act as well as a single act, and words 
which refer to acts done extend also to illegal omission ; 
 

 

 (3) “affidavit” means a s tatement in writing, signed by the  
person making it and confirmed by oath. 
 

 

  
(4) “Assam A ct” m eans an Act m ade b y the C hief 

Commissioner of  A ssam i n C ouncil unde r t he Indian 
Councils A cts, 1861 t o 1909 or  a ny of  t hose A cts, or  
under t he G overnment of  India A ct, 1915 or  by t he 
Local Legislature of  A ssam unde r t he G overnment of  
India A ct, or  b y t he Provincial Legislature or t he 
Governor o f A ssam un der t he G overnment of  India 
Act,1935, or  b y t he Legislature of  t he S tate of  Assam 
under the Constitution; 

 

 

 (5) “attested” in relation to a document means attested by a 
witness who has seen the executants sign the document, 
or has r eceived from t he ex ecutants a pe rsonal 
acknowledgement of his signature, and who has signed 
the document in the presence of the executants, but no 
particular form of attestation shall be necessary ; 

 

 

 (6) “autonomous S tate” m eans t he a utonomous S tate of  
Meghalaya f ormed unde r s ection 3 o f the Assam R e-
organisation (Meghalaya) Act,1969; 

 

Central Act 55 of 
1969 

 (7) “Bengal A ct” m eans an A ct m ade b y t he Lieutenant 
Governor of Bengal in Council under the India Councils 
Act, 1861, or the Indian Councils. Acts, 1861 and 1892 
or the Indian Councils Acts,8161 and 1909 or  made by 
the G overnor i n C ouncil of  F ort W illiam i n Bengal 
under the Indian Council Acts, 8161 and 1909, or by the 
Local Legislature of  Bengal unde r t he G overnment of  
India Act; 

 

  



24 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 (8) “Central Act” means an Act of  Parliament and includes 
an Act passed or made before the commencement of the 
Constitution, 
(a) by t he D ominion Legislature or  t he Indian 

Legislature or; 
(b) by the Governor-General in Council or the Governor-

General acting in a legislative capacity. 
 
 

 (9) “Centrally Government” in relation to anything done o r 
to be done after the commencement of the Constitution, 
means the President, and include in relation to functions 
entrusted unde r clause ( 1) o f A rticle 248  of t he 
Constitution to the Government of  M eghalaya, t he 
Government of Meghalaya acting within the scope of the 
authority given to it under that clause; 

 
 (10) “chapter” m eans a cha pter of  t he ena ctment i n 

which the word occurs ; 
 

 (11) “child” i n the cas e of  a ny on e w hose pe rsonal law 
permits adoption, include an adopted child. 

 
 (12) “clause” oc curring i n a section which has no sub-

section, m eans a  s ubdivision of  t hat s ection a nd 
occurring i n a  s ub-section m eans a  s ubdivision  of  t hat 
sub-section. 

 
 (13) “collecto” m eans t he chef of ficer in-charge o f t he 

revenue administration of a district. 
 

 (14) “commencement” used with reference to an enactment 
means the day on which the enactment comes into force ; 

 
 (15) “commissioner” m eans t he chi ef of ficer i n-charge of  

the revenue administrative of a division. 
 

 (16) “constitution” means the Constitution of India ; 
 

 (17) “consular of ficer” i nclude c onsul-general, c onsul, 
vice-consul, c onsular a gent, pr o-consul a nd a ny other 
person f or t he t ime be ing a uthorised t o pe rform t he 
duties of  a  c onsul-general, c onsul, vice-consul or  
consular agent; 

 
 (18) “daughter” in the case of any one whose personal law 

permits adoption, includes an adopted daughter ; 
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(19) “day” means a period of twenty-four hours beginning 
      as midnight; 

 
 

 

 (20) “daughter-commissioner” means the chief o fficer in-
charge of the general administration of a District; 

 

 

 (21) “district c ourt” me ans the  pr incipal c ivil c ourt of  
original jurisdiction but does not include the High Court 
in the exercise of i ts ordinary or extra ordinary original 
civil jurisdiction; 

 

 

 (22) “district judg e” me ans t he judg e o f a  di strict c ourt, 
and includes an additional districts judge; 

 

 

 (23) “document” i ncludes an y m atter w ritten, expressed 
inscribed or described upon any substance by means of 
letters, f igures or  m arks or  b y m ore t han one  o f t hose 
means, i ntended t o be  u sed or  w hich m ay be  u sed a s 
evidence of that matter; 

 

 

 (24) “Eastern Bengal and Assam” m eans t he t erritories 
which were under the administration of the Lieutenant-
Governor o f E astern Bengal a nd Assam imme diately 
prior to the constitution of the Chief Commissionership 
of Assam in 1909; 

 

 

 (25) “Eastern Bengal and Assam Act” means an Act made 
by t he Lieutenant-Governor of  E astern B engal a nd 
Assam in Council under the Indian Councils Act, 1861 
to 1909. 

 

 

 (26) “enactment” m eans a n Act of  t he M eghalaya 
Legislature, and i ncludes a  R egulation, M eghalaya 
Ordinance a nd any p rovision c ontained i n any Act, 
Regulation of Ordinance as aforesaid; 

 

 

 (27) “father” i n the c ase of  a ny on e w hose pe rsonal law 
permits adoption, includes an adoptive father ; 

 

 

 (28) “financial year” m eans t he year com mencing on  t he 
first day of April; 

 

 

 (29) “good faith”- a t hing shall be  de emed to b e don e in 
good faith, where it is in fact done honestly, whether it 
is done negligently or not; 

 

 

 (30) “Government” or  “ the G overnment” i ncludes t he 
State Government as well as the Central Government ; 
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(31) “Government of Meghalaya” means the Governor; 
 
 

 

 (32) “Government s ecurities” m eans s ecurities o f t he 
Government of Meghalaya, the Central Government or any 
other Government; 

 

 

 (33) “High Court” means the Guwahati High Court (the High 
Court of  A ssam, N agaland, M eghalaya, M anipur a nd 
Tripura) 

 

 

 (34) “immovable property” includes land benefits to arise out 
of l and, and t hings a ttached t o t he earth or  pe rmanently 
fastened to anything attached to the earth ; 

 

 

 (35) “imprisonment” me ans impr isonment of  e ither 
description as defined in the Indian Penal Code ; 

 

Central Act 45 of 1898 

 (36) “judicial pr oceeding” i ncludes a ny pr oceeding in t he 
course of which evidence is, or may be, legally taken; 

 

 

 (37) “local a uthority” m eans a  m unicipal c orporation, a  
municipality, a muni cipal c ommittee, a loc al o r di strict 
board or any other authority legally entitled to, or entrusted 
by the Government with the control or management of , a  
municipal or local fund ; 

 

 

 (38) “local l aw” m eans a l aw appl icable t o a pa rty only of  
Meghalaya ; 

 

 

 (39) “magistrate” includes every person exercising all or any 
of the powers of a magistrate under the Code of  Criminal 
Procedure,1898, or under any other law for the time being 
in force relating to criminal procedure ; 
 

Central Act 5 of 1898. 

 (40) “master” us ed with reference t o a s hip; i ncludes eve ry 
person ( except a  pi lot or  ha rbour m aster) h aving for t he 
time being command or charge of the ship. 

 

 

 (41) “Meghalaya” m eans t he S tate of  M eghalaya formed 
under section 5 of the North-Eastern Area (Reorganisation) 
Act, 1971 and comprising the areas specified therein ; 
 

Central Act 81 of 1971 

 (42) “Meghalaya A ct” m eans an Act p assed by the 
Legislative of Meghalaya ; 

 

 

 (43) “month” m eans a  m onth r eckoned a ccording t o t he 
Gregorian Calendar ; 
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 (44) “movable pr operty” m eans pr operty of  e very 
description except immovable property; 

 

 

 (45) “notification” me ans n otification in the of ficial 
Gazette ; 
 

 

 (46) “oath” includes an affirmation and a declaration in 
the case of persons by law allowed to affirm or declare 
instead of swearing; 

 

 

 (47) “offence” m eans an y act  or  om ission made 
punishable by any law for the time being in force ; 

 

 

 (48) “official G azette” m eans t he official G azette of 
Meghalaya ; 

  

 

 (49) “Meghalaya O rdinance” m eans an Ordinance 
promulgated by the Governor of Meghalaya ; 

 

 

 (50) “part” m eans a pa rt of  t he ena ctment i n which t he 
word occurs. 

 

 

 (51) “person” i ncludes an y company or  as sociation or 
body of individuals whether incorporated or not ; 

  

 

 (52) “prescribed” means prescribed by rules made under 
an enactment in which the word occur; 

 

 

 (53) “public” includes any class or section of the public ; 
 

 

 (54) “public nui sance” m eans a  publ ic nui sance as 
defined in the Indian Penal Code ; 

Central Act 
 45 of 
 1860 

 (55) “registered” us ed w ith reference t o a  doc ument, 
means r egistered in India unde r th e la w for th e time  
being in force for the registration of documents ; 
 

 

 (56) “Registration” m eans a  R egulations m ade b y the 
Governor unde r t he S ixth S chedule t o t he C onstitution 
or under the Government of  India Act, 1935, and shall 
include t he R egulation a s de fined i n c lause ( 50) of 
section 3 of the General Clauses Act, 1897 ; 

 

 

 (57) “rule” m eans a rule m ade i n exercise of  a po wer 
conferred b y a ny e nactment, a nd i ncludes a  r egulation 
made as a rule under any enactment ; 

 

 

 (58) “schedule” m eans a s chedule t o the ena ctment in 
which the word occurs ; 
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 (59) “section” means a s ection of the enactment in which 
the word occurs : 

 

 

 (60) “ship” i ncludes e very d escription of  ve ssel us ed i n 
navigation not exclusively propelled by oars ; 
 

 

 (61) “sign” with its g rammatical va riations a nd cognate 
expressions, us ed w ith reference t o a p erson who i s 
unable to write hi s na me, includes “ mark” w ith its 
grammatical variations and cognate expressions ; 
 

 

 (62) “son” in case of any one whose personal law permits 
adoption, includes an adopted son ; 
 

 

 (63) “special l aw” means a l aw appl icable to a particular 
subject ; 
 

 

 (64) “State” means a State specified in the First Schedule 
to the Constitution, and includes a Union territory ; 
 

 

 (65) “sub-section” m eans a s ub-section of the  s ection in 
which the word occurs ; 
 

 

 (66) “swear” with its grammatical va riations and cognate 
expressions, i ncludes a ffirming and d eclaring i n t he 
case o f pe rsons b y l aw al lowed to affirm or  d eclare 
instead of swearing ; 
 

 

 (67) “vessel” i ncludes any s hip or  boa r or  boa r o r any 
other description of vessel used in navigation ; 

 

 

 (68) “will” and “codicil” ha ve t he m eanings r espectively 
assigned to them in the Indian Succession Act, 1925 ; 
 

Central Act 30 of 
1925 

 (69) “writing” – expressions r eferring t o w riting s hall be  
constructed as i ncluding r eference t o printing, 
typewriting, phot ography a nd ot her m odes of  
representing or reproducing words in a vehicle form; 

 

 

 (70) “year” m eans a year reckoned a ccording to the 
Gregorian Calendar. 
 

 

Definitions in 
enactments to apply 
unless the context 
otherwise requires. 

4. In every enactment, where a word is defined - 
 
(a) the de finition s hall a pply unl ess t he c ontext of  t he 

enactment otherwise requires 
 

(b) grammatical v ariations of  t hat word and cognate 
expressions shall have corresponding meanings. 
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CHAPTER III 

General Rules of Construction 

 

Territorial  
extent of Meghalaya  
Acts 

5. Every ena ctment s hall , unless t he cont rary i s expressly 
provided therein, apply to the whole of Meghalaya 

 

 6. (1) Where a Meghalaya Act is not expressed to come into 
force on a particular day, then, it assent of the Governor in 
first published in the official Gazette. 
 
(2) U nless t he c ontrary i ntention i s e xpressed , a  
Meghalaya Ordinance shall come into force on the day on 
which i t i s pr omulgated b y t he G overnor; 
 
(3) U nless t he c ontrary intention i s e xpressed, e very 
enactment s hall b e co nstructed as coming i nto force 
immediately on t he e xpiration of  t he d ay pr eceding t he 
day on which it comes into force. 
 

 

Expiry of temporary 
enactments 

7. Where an enactment i s ex pressed to expire, l apse or  
otherwise cease to have effect on a particular day, it shall, 
unless the contrary intention i s expressed, be  constructed 
as ce asing t o have ef fect i mmediately on the 
commencement of the following day. 

 

 

Marginal notes not 
part of enactments 

8. The marginal notes appearing against any provision of any 
enactment, and t he r eference t o t he num ber and da te o f 
any num ber and date o f an y f ormer l aw i n the m argin 
against any such provision, shall form no pa rt of the said 
enactment and shall be  deemed to have been inserted for 
the sake of convenience only. 
 

 

Government to be 
bound by 
enactments. 

9. In t he a bsence of  a n e xpress pr ovision to t he contrary, 
every enactment shall be binding on the Government. 

 

 

Effect of in- 
corporation 

10. Where any enactment constitutes a bod y corporate by any 
form of  w ords, t hat bod y corporate s hall ha ve p erpetual 
succession a nd a  c ommon s eal a nd m ay enter i nto 
contracts by its corporate name, acquire ,hold and dispose 
of property, whether movable or immovable, and sue or be 
sued by its corporate name. 

 

 

Offences by 
companies 
 
 
 
 
 

11.  (1) I f a  person c ommitting a n of fence under an y 
enactment i s a com pany, the com pany as  w ell as  eve ry 
person in charge of and responsible to the company for the 
conduct of  i ts bus iness a t t ime of  t he c ommission of  t he 
offence s hall t he de emed t o be  guilty of t he of fence and  
shall be  l iable t o be  pr oceeded a gainst a nd punished 
accordingly. 
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           Provided that nothing contained in this sub-section 
shall render any such person liable to any punishment if he 
proves t hat t he of fence w as c ommitted w ithout hi s 
knowledge or  t hat he  ex ercised all due  di ligence t o 
prevent the commission of such offence. 
 
(2) W here an  of fence under an y enactment h as be en 
committed by a com pany , any di rector, manager, 
secretary or  ot her of ficer of  t he c ompany, not  be ing a 
person in charge of and responsible to the company for the 
conduct of  i ts bus iness a t t he t ime of  the  commission of 
the offence , shall, if it is proved that the offence has been 
committed w ith hi s c onsent or  c onvenience or  that t he 
commission of the offence is attributable to any neglect on 
his pa rt, a lso b e de emed to be  guilty of  t hat of fence and 
shall be  l iable t o be  proceeded a gainst a nd punished 
accordingly. 

 

 

Explanation For the purpose of this section – 
 
(a) “company” m eans an y body co rporate and includes a  

firm or other association of persons, and 
 

(b) “director” in relation to a firm, means a partner in the 
firm. 

 

Gender and number 12. In all enactments unless a different intentions appeals – 
(a) words importing the masculine gender shall be 

taken to include females ; 
(b) words in the singular shall be taken to include 

the plural and vice-versa. 
  

 

Commencement and 
termination of time 
in any enactment. 

13. In any enactment, it shall be sufficient –  
(a) to us e t he w ord “ from” or  t he w ord “after” for t he 

purpose of excluding the first in a series of days ; 
 

(b) to use the word “to” for the purpose of including the last 
in a series of days ; 
 

(c) to use the word “on” or the word “with ” for the purpose 
of including the day on which the period is expressed to 
begin or to end ; and  
 

(d) in relation to the interval between two events, to use the 
words “cl ear d ays” or  “ at least” or “not  l ess t han” a  
number of days for the purpose of excluding the days on 
which t he e vents ha ppen a nd m erely t o s pecify t he 
number of days for the purpose of excluding the days on 
which t he events ha ppen a nd m erely t o s pecify t he 
number of  da ys f or t he pur pose e xcluding t he da ys on  
which the first event happens and including the day on 
which the second event happens. 
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Computation of 
time 
 

14. Where by any enactment any act or proceeding is directed 
or allowed to be done or taken in any court or office on a 
certain day or within a specified period, then, if the court 
or of fice i s c losed on that da y or  t he l ast da y of t he 
specified period, the act or proceeding shall be considered 
as done or taken in due time it is done or taken on the next 
day afterwards on which the court or office is open.; 
 
        Provided t hat not hing i n t his s ection s hall apply t o 
any act o r proceeding to  which the Limitation Act, 1963 
applies. 
 

 
 
 
 
 
 
 
 
 
Central Act 6 of 
1963 

Expression of time. 15. Where, in any enactment, any reference to a s pecified 
time of  the  da y o ccurs, such time s hall, unless it is  
otherwise s pecifically s tated, be de emed to m ean t he 
Indian Standard Time. 
 

 

Duty to be taken 
prorate 

16. Where, by any enactment , any duty of customs or excise 
or in the nature thereof, is leviable on a ny given quantity 
by w eight , m easure or  va lue of  a ny goods or  
merchandise, then a like duty is leviable according to the 
same rate on any greater or less quantity. 

 

 

Measurement of 
distances 

17. In the measurement of any distance for the purpose of any 
enactment, that distance shall , unless a different intention 
appears, be  m easured i n a  s traight l ine on a  hor izontal 
plane. 
 

 

Penalties provided 
to be maximum 
penalties 

18. Whenever in any enactment a punishment is provided for 
an offence, such puni shment s hall unl ess a  different 
intention a ppears, be  de em t o b e t he maximum 
punishment for that offence. 

 

 

Deviation from 
forms. 

19. Save as  ot herwise ex pressly p rovided by an y en actment, 
whenever a  form i s pr escribed b y a ny enactment, s light 
deviations t here from, not a ffecting t he s ubstance o r 
calculated to mislead, shall not invalidate it. 

 

 

Act done on 
holidays. 

20. Save as  ot herwise ex pressly p rovided by an y en actment, 
no a ct done  b y a ny a uthority, w hether s uch a uthority i s 
judicial or executive shall be invalid by reason only of its 
having been done on a public holiday. 

 

 

Provision as to 
offences punishable 
under two or more 
enactments. 

21. Where an act or omission constitutes an offence under two 
or m ore e nactments, t he of fender s hall be  l iable t o be 
prosecuted o r puni shed under e ither or  any of  t hem, but  
shall not  be  l iable t o b e puni shed t wice f or t he s ame 
offence. 
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CHAPTER IV 

Repeal and expiry of enactments 

Effect of repeal 22. Where a Meghalaya Act, Ordinance or Regulation repeals 
any enactment, then, unl ess a  di fferent intention appears, 
the repeal shall not –  

(a) Revive anything not  in force or existing at this time at 
which the repeal takes effect; or 

(b) affect t he pr evious op eration of  a ny enactment s o 
repealed or anything duly done or suffered there under ; 
or 

(c) affect a ny r ight, privilege, obligation or lia bility, 
acquired, ac crued or  i ncurred under any en actment s o 
repealed ; or 

(d) affect any penalty, forfeiture or punishment incurred in 
respect of any offence committed against any enactment 
so repealed; or 

(e) affect an y investigation, legal proceeding or  remedy i n 
respect of any such right , privilege, obligation, liability, 
penalty, forfeiture of punishment as aforesaid ; 
 
and any such investigation, legal proceeding or remedy 
may be  ins tituted, c ontinued or  e nforced a nd a ny such 
penalty, forfeiture or punishment may be imposed as if 
the repealing Act had not been passed. 
 

 

 

Repeal of law 
making textual 
amendment in other 
laws 

23. Where a  M eghalaya Act, O rdinance or  R egulation ( not 
being an Act which is to cease to have effect or to cease to 
operate on  t he expiry of a  p articular pe riod o r on t he 
happening of a particular contingency) amends the text of 
any e nactment b y t he e xpress om ission, i nsertion or  
substitution of any matter, and any such amending Act is 
subsequently repealed, t hen, unl ess a di fferent i ntention 
appears, the repeal shall not affect the continuance of any 
such amendment was in force at the time of the repeal. 
 

 

Construction of 
reference to 
repealed 
enactments. 

24. Where a Meghalaya Act, Ordinance or Regulation repeals 
and re=enacts, with or without modification, any provision 
of a f ormer en actment, then references i n any ot her 
enactment t o t he pr ovision s o r epealed, s hall unless a 
different intention appears, be constructed as references to 
the provision so re-enacted. 

 

 

 25. In a ny enactment, f or the pur pose of  r eviving, either 
wholly or  pa rtially, any enactment w holly or pa rtially 
repealed, it s hall be  n ecessary expressly t o state t hat 
purpose. 
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Effect of expiration 
of enactment. 

26. Where an enactment ceases to have an effect or ceases to 
operate on t he expiration of a  pa rticular period or on t he 
happening of  a  pa rticular c ontingency, t hen, unless a  
different intention appears, the expiry shall not affect – 
(a) the pr evious ope ration of, or  a nything dul y do ne or  

suffered under the enactment; or  
(b) any right, pr ivilege, obl igation or  l iability a cquired, 

accrued or incurred under that Act; or 
(c) any pe nalty, f orfeiture or  puni shment incurred i n 

respect of any offence committed against that Act; or 
(d) any investigation, l egal pr oceeding or  r emedy in 

respect of any such right, privilege, obligation liability, 
penalty, forfeiture or punishment as aforesaid ; 
 
and a ny s uch i nvestigation, l egal pr oceeding or  
remedy may be instituted, continued or enforced andy 
any such penalty, forfeiture o r puni shment m ay be 
imposed as if the Act had not expired. 

 

 

CHAPTER V 

Powers and Functionaries 

Exercise of powers 
and performance of 
duties`` 

27. Where, by an y enactment an y power i s con ferred or an y 
duty is imposed, then, unless a different intention appears, 
that pow er m ay be  e xercised a nd t hat dut y shall be  
performed from time to time as occasion requires. 
 

 

Power incidental 
for effective 
exercise of powers 
granted. 

28. Where, by an y enactment, a pow er i s conf erred on any 
person or functionary to do or enforce the doing of any act 
or thing, all such powers shall deemed to be also conferred 
as a re ne cessary t o e nable s uch pe rson or  f unctionary t o 
do or enforce the doing of such act or thing. 

 

 

Power to appoint to 
include power to 
appoint  
ex-officio 

29. Where, by any enactment, a power to appoint any person 
to fill any office or execute any function is any person to 
fill any office or  execute any function i s conferred, then, 
unless i t i s ot herwise e xpressly provided, a ny s uch 
appointment may be made either by name or by virtue of 
office. 
 

 

Power to appoint to 
include power to 
suspend or dismiss 

30. Where, by an y enactment, a pow er t o make an y 
appointment i s c onferred, t hen , unless a di fferent 
intention appears, the authority having for the t ime being 
power t o m ake t he a ppointment s hall a lso ha ve pow er 
suspend or dismiss any person appointed whether by itself 
or by any other  authority in exercise of that power. 
 

 

   
 



 

34 

  

Substitution  of 
function 

31.  In any enactment, it shall be sufficient for the purpose of 
indicating t he application of  t he l aw t o e very p erson or  
number of  pe rsons f or t he t ime be ing e xecuting t he 
functions of  a n of fice, mention t he of ficial t itle of  t he 
officer who is, at the time of the passing of the enactment, 
exercising t he f unctions, or  t hat of  t he of ficer b y whom 
the functions are commonly exercised. 

 

 

Successors. 32. In any enactment i t shall be  sufficient for the pu rpose of  
indicating t he r elation of  a  l aw t o t he s uccessors of  any 
functionaries o r of  corporations h aving perpetual 
succession, t o e xpress i ts r elation t o t he f unctionaries or  
corporations. 

 

 

Official  
Chiefs     and 
subordinates. 

33. In any enactment, it shall be sufficient, for the purpose of 
expressing that a law relating to the chief or superior of an 
office shall apply to the deputies or subordinates lawfully 
performing the dut ies of  t hat of fice i n t he pl ace of  t heir 
superior, to specify the duties of the superior. 

 

 

CHAPTER VI 

Subordinate Legislation 

Making of rules or bye 
laws and issuing of 
orders between 
passing and 
commencement of 
enactment.. 

34. Where, by any enactment which is not  to come into force 
immediately on the passing thereof, a power is conferred to 
make r ules or  b ye-laws or t o i ssue or ders with r espect to 
the a pplication of the  enactment or  with respect to the 
establishment of any court or office or  the appointment of 
any j udge or  o fficer t here unde r or  w ith r espect t o t he 
person by whom, or the time when, or the place where , o r 
the manner in which , or the fees for which, anything is to 
be done  unde r t he e nactment, t hen, unl ess a  di fferent 
intention appears, that power may be exercised at any time 
after the passing of  the enactment , but  rules, bye laws or  
orders s o m ade o r i ssued s hall not  t ake e ffect till the  
commencement of the enactment. 

 
Power to make 
rules,etc., includes 
power to add,amend, 
vary or rescued rules 
etc. 

35. Where, by an y enactment, a pow er t o issue r ules, 
notifications, or ders, s chemes, forms or  b ye-laws is  
conferred, t hen, unl ess a di fferent i ntention a ppears t hat 
power includes a  power to add to, amend, vary or rescind 
any rules, notifications, orders, schemes, forms or bye-laws 
so i ssued i n t he s ame m anner a nd s ubject t o the s ame 
sanction a nd c onditions(if a ny) a s t he pow er t o issue t he 
rules, notifications, orders, schemes, forms or bye-laws. 
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Provisions applicable 
to making of rules or 
bye-laws after 
previous publication.. 

36. Where, by any enactment, a power to make rules bye-laws 
is e xpressed t o be  given s ubject t o t he condition of  t he 
rules or  b ye-laws b eing made a fter p revious pub lication, 
then, the following provisions shall apply, namely:- 
 

(a) the authority ha ving po wer t o m ake t he r ules or  b ye-
laws, shall, be fore making them, publ ish a  draft of  the 
proposed r ules or  b ye-laws f or t he i nformation of  
persons likely to be affected thereby ; 
 

(b) the publ ication s hall be  m ade i n s uch m anner as t hat 
authority deems to be sufficient, or, if  the  c ondition 
with respect to previous publication so requires, in such 
manner as the Government may prescribe ; 

 
(c) there s hall be  publ ished w ith t he dr aft a  not ice 

specifying a  da te on or a fter w hich the  d raft will be  
taken into consideration. 
 

(d) the a uthority ha ving po wer t o m ake t he r ules or  b ye-
laws, and, where t he rules or  b ye-laws ar e t o be m ade 
with t he s anction, a pproval or  c oncurrence of  a nother 
authority, t hat a uthority also, s hall c onsider a ny 
objection or  s uggestion which may be  r eceived by t he 
authority ha ving pow er to m ake t he r ules or  b ye-laws 
from any person with respect to the draft before the date 
so specified ; 
 

(e) the publication in the official Gazette of a  rule or bye-
law pur porting t o ha ve be en m ade i n e xercise of  a 
power t o m ake rules or  b ye-laws after p revious 
publication shall be conclusive proof that the rule or bye 
–law has been duly made.  

 

 

Continuation of 
appointments, rules, 
etc., issued under 
enactment repealed 
and re-enacted. 

37. Where, nay enactment is repealed and re-enacted with or 
without modification, then, unless it is otherwise expressly 
provided, a ny appointment, r ule, not ification, or der, 
schemes, form or  b ye-law m ade or  i ssued u nder t he 
repealed enactment, shall re-enacted, continue in force and 
be de emed to have b een made o r i ssued under t he 
provisions so re-enacted, unless and until it is superseded 
by a ny a ppointment, r ule, not ification, or der, s cheme, 
form or  b ye-law m ade o r i ssued unde r t he pr ovisions s o 
re-enacted. 
 

 

Construction of 
rules , notifications, 
etc., issued under 
enactments. 

38. Where, by any enactment, a po wer i ssue any rule, 
notification, order, scheme, form or bye-law is conferred, 
then , e xpressions us ed i n t he r ule, not ification, or der, 
scheme, form or by- law shall unless a different intention 
appears, have t he s ame r espective m eanings a s i n the 
enactment conferring the power. 
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Publication and 
commencement of 
rules 

39. Every rule made under any enactment shall be  published 
in the of ficial G azette and shall, i n t he a bsence of an  
express provision to the contrary either in the rule or in the 
enactment under which it is made, come into force on the 
day on which is published in the official Gazette. 

 

 

Laying of rules 
before  Legislative 
Assembly 

40.  (1) E very rule m ade b y the G overnment of  M eghalaya 
under any enactment shall be laid as soon as may be after 
it is made before the Legislative Assembly of Meghalaya 
while it is  in session for a total period of ten days which 
may be comprised i n o ne s ession or  i n t wo s uccessive 
sessions, and if, before the expiry of the session in which 
it is  s o laid or th e s ession immediately following, the 
Legislative Assembly makes any modification in the rule 
or resolves that the rule should not be made, the rule shall 
thereafter have effect only in such modified form or be of 
no effect as  the case may be, so, however, that any such 
modification or  a nnulment s hall be  w ithout pr ejudice t o 
the validity of anything previously done under that rule. 
 
(2) If any rule is not laid before the Legislative Assembly 
in a ccordance with t he provisions of  s ub-section ( 1) i s 
shall, on t he e xpiry of  t wo s uccessive s essions 
immediately following the publication of the rule, cease to 
have e ffect, w ithout prejudice t o t he va lidity of  anything 
previously done under that rule. 
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CHAPTER VII 

Miscellaneous 

Citation of 
enactments. 

41. (1) Any enactment may be cited by reference to the short 
title conferred thereon or  by reference to the number and 
year thereof. 
 
(2) A ny provision i n an enactment m ay be cited by 
reference t o the s ection of t he ena ctment i n which the 
provision is contained. 
 

 

Recovery of  
 fines. 

42. Sections 63 t o 70 of  the Indian Penal Code and as far as 
may be the provisions of the Code of Criminal Procedure, 
1898, in relation to the issue and execution of warrants for 
the l evy of  f ines, s hall a pply t o a ll f ines i mposed unde r 
any enactment, or  unde r a ny rule or  b ye-law m ade t here 
under, unl ess t he e nactment, r ule or  b ye-law c ontain a n 
express provision to the country. 

 

 

Meaning of 
service by post  

43. Where, any en actment aut horises or requires an y 
document t o be  s erved by pos t, w hether t he e xpression 
“serve” or  ei ther of  t he expressions “g ive” o r “s end” or  
any other expression i s us ed, t hen, unl ess a  different 
intention a ppears, t he service s hall be  de emed t o be  
effected by pr operly addressing, p re-paying and pos ting 
by registered pos t, a  l etter containing the document, and, 
at the  time  at w hich the  le tter w ould be  d elivered in the 
ordinary course of post. 

 

 

 

 

 

 

 

 

 

 

 

 

 


